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Date: 26.11.2025               Adv. Aniruddha S Kulkarni 

Standing Counsel, 

Environment and Climate Change Department 

Government of Maharashtra 
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File No: SIA/MH/INFRA2/468974/2024
Government of India

Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment Authority(SEIAA), 

MAHARASHTRA)

***

Dated 09/07/2025

To,

Jaideep Modak
GROW INDIA REALCON LLP
Office no 102, 24 ICC Trade Tower, A-wing IST Floor, SB road, Pune , PUNE, PUNE, 
MAHARASHTRA, 411016
welworthpurnam2024@gmail.com

Subject: Grant of EC under the provision of the EIA Notification 2006-regarding.

Sir/Madam,
This is in reference to your application for Grant of EC under the provision of the EIA Notification 
2006-regarding in respect of project Residential project ‘Welworth Purnam’ at S. no. 282/2, Maan, Pune 
by Grow India Realcon LLP submitted to Ministry vide proposal number 
SIA/MH/INFRA2/468974/2024 dated 16/05/2024.

2. The particulars of the proposal are as below :

(i) EC Identification No. EC24C3801MH5169667N

(ii) File No. SIA/MH/INFRA2/468974/2024

(iii) Clearance Type EC

(iv) Category B2

(v) Project/Activity Included Schedule No. 8(a) Building / Construction

(vii) Name of Project
Residential project ‘Welworth Purnam’ at S. no. 
282/2, Maan, Pune by Grow India Realcon LLP

(viii) Name of Company/Organization GROW INDIA REALCON LLP

(ix) Location of Project (District, State) PUNE, MAHARASHTRA

(x) Issuing Authority SEIAA

(xi) Applicability of General Conditions no

(xiii) Applicability of Specific Conditions no

In view of the particulars given in the Para 1 above, the project proposal interalia including Form-1(Part A and B) were 
submitted to the Ministry for an appraisal by the State Environment Impact AssessmentAuthority(SEIAA) Appraisal 
Committee (SEIAA) in the Ministry under the provision of EIA notification 2006 and its subsequent amendments.

3. 
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The above-mentioned proposal has been considered by State Environment Impact AssessmentAuthority(SEIAA) 
Appraisal Committee of SEIAA in the meeting held on 08/05/2025. The minutes of the meeting and all the Application 
and documents submitted [(viz. Form-1 Part A, Part B, Part C EIA, EMP)] are available on PARIVESH portal which 
can be accessed by scanning the QR Code above.

4. 

The brief about configuration of plant/equipment, products and byproducts and salient features of the project along 
with environment settings, as submitted by the Project proponent in Form-1 (Part A, B and C)/EIA & EMP 
Reports/presented during SEIAA are annexed to this EC as Annexure (1).

5. 

The SEIAA, in its meeting held on 08/05/2025, based on information & clarifications provided by the project 
proponent and after detailed deliberations recommended the proposal for grant of EC under the provision of EIA 
Notification, 2006 and as amended thereof subject to stipulation of specific and general conditions as detailed in 
Annexure (2).

6. 

The SEIAA has examined the proposal in accordance with the Environment Impact Assessment (EIA) Notification, 
2006 & further amendments thereto and after accepting the recommendations of the State Environment Impact 
AssessmentAuthority(SEIAA) Appraisal Committee hereby decided to grant EC for instant proposal of M/s. Jaideep 
Modak under the provisions of EIA Notification, 2006 and as amended thereof.

7. 

The Ministry reserves the right to stipulate additional conditions, if found necessary.8. 

The EC to the aforementioned project is under provisions of EIA Notification, 2006. It does not tantamount to 
approvals/consent/permissions etc. required to be obtained under any other Act/Rule/regulation. The Project Proponent 
is under obligation to obtain approvals /clearances under any other Acts/ Regulations or Statutes, as applicable, to the 
project.

9. 

This issues with the approval of the Competent Authority.10. 

Annexure 1

Specific EC Conditions for (Building / Construction)

1. Specific

S. No EC Conditions

1.1

6. PP to ensure to achieve the standard parameters of the treated sewage as per order issued by the 
Hon’ble National Green tribunal on 30.04.2019. PP to ensure that, the water proposed to be used for 
construction phase should not be drinking water.
8. PP to provide electric charging facility by providing charging points at suitable places as per 
Maharashtra Electric Vehicle Policy, 2021.
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Digitally Signed by : Smt Jayashree Bhoj
IAS
Member Secretary, SEIAA

Date: 11/06/2025

Signature Not Verified
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